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Demand for inclusion of Manipuri
Language in the Eighth Schedule of the
Constitution

SHRI W. KULABIDHU  SINGH
(Manipur); Madam Deputy Chairman, my
special mention is regarding inclusion of
Manipuri language in the Eighth Schedule of
the Constitution. For more than three decades
the people of Manipur have been demanding
inclusion of Manipuri language in the Eighth
Schedule of the Constitution.

SHRI V. GOPALSAMY (Tamil Nadu):
We support him.

SHRI W. KULABIDHU SINGH: The
demand gained momentum in the late 80s
when all the political parties of Manipur
highlighted this demand in their election
manifestoes for the Lok Sabha elections of
1989 and also for the mid-term elections of
1991. The delegations of all political parties
called on three successive honourable Prime
Ministers of India, namely, Shri V. P. Singh,
Shri Chandra Shekhar and Shri P. V.
Narasimha Rao, and all the houourable Prime
Ministers conceded the reasonableness of the
demand and gave some sort of an assurance
for introducing an appropriate Bill for the
same. As a supporting document in this
regard may be mentioned a written reply of
the then Minister of State for Home Affairs,
Shri Subodh Kant Sahay, dated 1-1-1991 in
answer to my Unstarred Question No. 631.
Now the All Manipur Students' Union and the
Manipuri Language Demand Coordinas tion
Committee have started a widespread
agitation in Manipur demanding inclusion of
Manipuri language. Cinema halls, exhibiting
Hindi films or filems in other scheduled
languages have closed down in Manipur. It is
very much apprehended that the situation may
take a serious turn' and give rise to a
separatist tendency
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and divisive forces may take hold of the
situation. I therefore, earnestly urge upon the
Government of India, through you, that this
reasonable demand of the Manipuri people
may be acceded to by the Government at an
early date by introducing an appropriate
legislation to include Manipuri language in the
Eighth Schedule as it is an official language of
a State of India. Regarding the richness of this
language, Dr. Suneet Kumar Chattarjee, the
famous linguist said that Manipuri is a very
advanced language. Manipuri was not
included in the Eighth Schedule of the
Constitution when it was drafted because the
State of Manipur was integrated in to Indian
Union only on 15th Oct, 1949 and by this time
the Constitution was already drafted. There
were also doubts raised from certain quarters
that if Manipuri was included in the Eighth
Schedule there would be about another 14 to
15 languages which would also have to be
included. In this connection, I would like to
submit that Manipuri has been recognised as
the official language of that State. Manipur
was conquered by the Britishers only in 1891
and since then the Manipuri language has been
recognised as the official language of that
State. Hence the question of considering the
demand of another 14 to 15 langages which
would want to be included in the Eighth
Schedule does not arise. I earnestly feel that
the Government of India should introduce a
Bill for amending the Constitution so that the
Manipuri language is included in the Eighth
Schedule. The Government should come
forward with this amendment immediately so
that the students and youth of the State do not
resort to violent demonstration. There is an
enormous sense of nationalism in the State. In
fact, Dr. Lohia in early 50's had said that in
this eastern part of of India there is an
enormous sense of nationalism and that
Manipur is the bastion of India nationalism. I
humbly submit tha»t Manipuri should be
included in the Eighth Schedule of the
Constitution.

[ RAJYA SABHAJ
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SHRI V. GOPALSAMY; Madam, I
support his demand for inclusion of Manipuri
in the Eighth Schedule and I would also like
to add that English should also be included in
the Eighth Schedule as English is the official
language of the North-Eastern States and it is
also spoken by the Anglo-Indians.

Apprehensions regarding increase in the
cost of agricultural production due to
proposed hike in irrigation water tariff

SHRI RAN JIT SINGH (Haryana):
Madam, my special mention is regarding
apprehensions of increase in the agricultural
production cost. Firstly, a panel for pricing of
irrigation water was set up. The Planning
Commission has set up a committee on
pricing of irrigation water under the
Chairmanship of Dr. A. Vaidynathan of
Madras Institute of Development Studies. The
15 member committee has been asked to
review the existing water rate structure and
the extent of subsidy in Government and
public sector irrigation projects. The terms of
reference also require the committee to
suggest norms for fixing water rates, cost
escalation in operations and maintenance of
component of economic water rate and
conversion of volumetric supply of cropwise
and areawise water rates for different agro-
climatic zones. It will also suggest
organisational measures, including
mechanism for efficient, recovery of
economic water rates and operating controls
for ensuring levy of appropriate irrigation
water rates by the States. Madam, the far. mer
is already under so much burden that he is not
able to manage with the present water rates
and irrigation rates. I will quote here:

"Union Power Minister Mr. Kalpnath Rai
today urged the State Electricity Boards to
function on commercial lines and charge a
tariff, for the supply of electricity to the
consumers, based on cost of generation.
Addressing the Economic Editor's
Conference here, the Minister stressed that
the tariff must fully cover the cost of
generation and there should be a provision
of sur-



